
NOTES OF THE REGISTRY 
	

ORDERS 
	

E TRIBUNAL 

Order dated 29,04.2002 

Heard the 1 ea rn ed coun s ci s of both 

sides. 

In the presit Case the applicant 

represted to be posted at K.V.S., Kanhia(near 

Taicher) in the District of Angul. Having not 

received the required relief1the Applicant has 

approached this Td.bunal in the prést O.A. 

The learned counsel fo r, th K. V.S. 

draws my attention to Order b ea ring No. p, 19-1399-Kvs 

(BBsR)/21799 dated 17.8.1999 of theAssistant' 

commissioner of K. V. S. He has also produced order 

I No.F.1913/99-K(BBSR/5022 dated 9.2.2000 of the 
-- 

Asst.Commissioner, K.V.S. wherein it has been 
---- 

disclosed ton consideration of submissionrne 

by the applicant during a personal hearing and on 

consideration of the facts and. circumstances, of her 

case, the request of the Applicant for transfer to 

X.V.S. at Kanhia has been allèwed and1  as stated 

by the Advocate for the .V.S.,, the A$st.Oommissionej 

has intimated him that the applicant has already 

been transferred from Brajarajnagar to K. V.S. • NTPC, 

Kanhia and that the applicant has Joined the new 

station on 11.2.2000. 

on the, face of the above, this O.A. 
- 

having become infructuous,is 

NO st5. 

MEBER(JUDIcIAt,) 


